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ACT No. VI o 1885.

[aer VI

PassED BY THE (GOVERNOR GGENERAL OF INDJA IN COUNCIL.

(Received the assent ¢f the Governor General on the 6th Fevruary,

1885.)

" An Act to amend Act XXIT of 1881,

WHEREAS it is expedient to amend the Excise
Act, 1881; It is hereby enacted as follows :—

1. In section 28 of the said Act, after the words
“{en rupees” the words ““or who receives an annual

recmuneration equivalent to such salary

inserted.

3

shall be

2. In the first paragraph of section 29 of theé

same Aoct, after the word ““salary ”’ the words *or.

annual remuneration’’ shall be inserted; and in the

XXIX of
1881.

»

second paragraph of the same section, after the word -
“rupees’’ the words ‘““unless the Excise-officer is
himself such an officer of police™ shall be inserted.

3. In the same Act, after sectlon 34, the Follovnng
section shall be inserted :— :

“34A. The Local Government may,‘frc‘)m time to
time, invest either by name or-in virtue of his office—

“ (@) any police-officer with the powers conferred on
Excise-officers by section 27 of this Act ;

“(b) any ‘police-officcr in charge of a station or
any police-officer of or above the grade of -
" head-constable or sergeant with the powers
conferred. on Excise-officers by sections 28

and 29 of this Act.

. “Every officer so invested shall, for all purposes
connected with the exercise of these powers, be deemed

to. be an Excise-officer within the meaning of this

Act.”’

4, Tor
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C4l For seotion 47 of ‘tliei":s.anie: Act the fnlloWing
-shall be substituted, namely :— . .

_““47. A Court shall not take cognizance of an.

offence punishable under any one of the following sec-

tions, mamely, thirty-five, thirty-six, thirty-seven,

thirty-eight, - ‘thirty-nine, forty-one, forty-two and
forty-three, except on the complaint or report of the
Collector or an Pxcise-officer ; and a Court shall not
take cognizance of any offence punishable under this

Act unless the prosécution is instituted before the

expiry of six months next after the commission of such
offence.” o
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